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THE VICE-CHAIRMAN    (SHRI R. 
RAMAKRISHNAN):  Please  conclude. 

DR. BHAI MAHAVIR;   I am    con 
cluding.    There is another enquiry to 
which  there  is  a reference.    One  of 
the  contractors  tampered   with     the 
permit which he has been given.    He 
forged  the  permit.    An  enquiry was 
ordered.    Now, this is a  matter    on 
which the State Government took ac 
tion.   The officer who conducted   the 
enquiry came  to  the  conclusion  that 
the contractor snuald Be charged un 
der  sections  420.  467. 468,  471     and 
379  of the  Indian Penal Code     and 
sec'ions 41 and 42 of the Indian Forest 
Act.    But no action was taken against 
him under the sections of the   Indian 
Code.    Only  the     concerned 
Forest  Act    sections    were    applied 
against him.    But he refused to   pay 
the amount.    Rs. 500 was charged as 
ihe fine and the timber was returned 
U     lim.    So, this is continuing.    The 
ibn   is   the  Forest     Department 
ifeelf is involved and there is a direct 
safe route suggested both where    the 
timber can be smuggled out and how 
it  can reach the    Jagadhari    timber 
market.    The  railways  provide     the 
conduit because there are    no 
check-posts or police posts.   The Gov 
ernment has set up an Echology De 
partment.      One of our    very distin 
guished colleagues of the other House 
has been made Minister in charge of 
environment.    What  is   environment? 
How is it going to be saved if at this 
rats   we   are   going  to   destroy      our 
forest wealth and our Chief Ministers 
and their colleagues are blamed    for 
direct involvement in this.   Therefore, 
this is a matter where the police ma 
chinery   is  made   ineffective,     where 
al cases are sheltered and    the 
provisions  of  law  are  not being  ap 
plied  to  formally.    So,  I  would  like 
to   ask   the   hon.   Minister     here—al- 
through    he  is busy in his gossip... 
fee'.l rhuis) he would not listen 
bet]     '        to  : ir ing this 
to the notice of the Prime Minister for 
proper  action   at  the  party   end   and 
at   ihe   governmental   level     because 

these are the things which should not be taken 
from the party angle. It involves the 'interest 
of the whole country and its economy. 

THE POWERS    OF ATTORNEY 
(AMENDMENT) BILL, 1982 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI GHULAM 
NABI AZAD):   Sir, I move: 

"That the Bill further to amend the 
Powers of Attorney Act, 1982, be taken 
into consideration." 

This Bill is a very short one and I hope also 
a non-controversial one. It seeks to amend the 
Powers-of-Attomey Act, 1882, which has 
been in force for a century. On the whole the 
Act has worked well. But in the light of its 
policy of modernising and updating the laws, 
the question of its revision was considered by 
the Government in the light of the recommen-
dations of the Law Commission on this Act.   
This Bill is the result. 

It is noticed that although the Act deals 
with powers, of attroney, it has nowhere 
defined that expression and it does not state 
what a power of attorney is. Hence for 
understanding this expression used in the Act, 
it is necessary for individuals to consult Law 
Lexicons and other authortative legal treaties. 
To obviate this difficulty and to make the Act 
self-contained, it is proposed to add a defini-
tion of the expression 'power of attorney'. 

Section 4 of the Act provides for the deposit 
of powers of attorney in High ts and for the 
issue of certified copies of such powers by the 
High Courts. These copies, without further 
proof, would be sufficient evi-' dence of the 
contents of the documents. It is proposed to 
make this facility available also to persons 
who 
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live at places far away from the High Courts. 
To achieve this object, which would result in 
decentralisation, ihe Act is being amended so 
as to enable the deposit 0f powers of attorney 
in the district courts also and for the issue of 
certified copies thereof by such courts. This 
provision should be of benefit to persons 
living in mofussil centres far away from the 
High Courts. 

Section 5 of the Act; as at present worded, 
gives the impression that the marriage of a 
minor, which is prohi-' bited by the Child 
Marriage Restraint Act, is permitted and that 
a married woman, who is minor could execute 
a power of attorney. The general rule of law 
as contained in section 183 of the Contract 
Act is that any person who is of the age of 
majority according to the law to which he is 
subject and who is of sound mind may em-
ploy an agent. Under the Child Marriage 
Restraint Act, the minimum age of marriage 
for a woman is 18 years which is also the 
normal age of majority. Further, a minor does 
not cease to be one merely because she is 
married. Therefore, it is proposed to delete 
the reference to a woman who is a minor so as 
to make it clear that a minor, whether married 
or unmarried, does not have the power to 
appoint an agent or execute a power of 
attorney. 

The Bill seeks to achieve these objects. I 
would, therefore, commend this measure to 
the House. 

The question was proposed. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): There is one 
amendment by Shri Shiva Chandra Jha for 
reference of the Bill to the Select Committee. 

SHRI SHIVA CHANDRA JHA (Bihar);   
Sir, I beg to move: 

"That the Bill further to amend the 
Powers-of-Attorney Act, 1882. be referred 
to a Select Committee of 

 
with   instructions   to   report      by the   
first  week  of  the   next  Session." 

-The question was proposed. 

SHRI SUKOMAL SEN (West Bengal): 
Mr. Vice-Chairman, Sir, actually I have 
nothing much to say on this Bill. But I would 
like to seek some clarifications {rom tjhte 
hon. Minister. 

The Law Commission in its Sixty- 
eighth Report suggested dropping of 
the Act and replacement of this Act 
by a new bill since it had become 
archaic. They wanted replacement of 
the Act by a new one. But now, in 
stead of replacement of the entire 
Act, the Government has sought to 
introduce some amendments only. So 
I would like to know from the hon. 
Minister as to why they have not 
acted according to the suggestion of 
the Law Commission in replacing the 
entire Act.  

The second point that I want to be clarified 
is this. In clause 4 of the amending Bill, it 
seeks to omit the words "lunatic", or 
bankrupt", lu-nancy"    and       "bankruptcy".      
Now    if 
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[Shri  Sukomal  Sen you look at section 3 of 
the original Act, it reads like this: 

"Any person making or doing any 
payment or act in good faith, in pursuance 
of a power-of-attorney shall not be liable in 
respect of the payment or act by reason that 
before the payment or act, the donor of the 
power had died..." 

The word "died" remains, but the other words 
are omitted; 

"..or become lunatic or unsound mind, or 
bankrupt or insolvent, or had revoked the 
power. . ."  

According to the new amendment, the 
bonafide, of the power of attorney is not in 
question if the donor had died. But if the 
donor had become lunatic etc. according to 
the new amendment the power of attorney's 
bonafide may be put in question. I do not 
know why "lunatic", "or bankrupt", lu-nancy" 
and "bankruptcy" have been omitted from the 
original Act. It may be that in the original Act, 
there may be some repetition. I would like to 
know whether it is because of repetition that 
they have been omitted, or for some other 
reasons. This point may be clarified. 

SHRI P. N. SUKUL (Uttar Pra 
desh): Mr. Vice-Chairman, Sir, I 
stand to support thig rather very sim 
ple and innocuous Bill known as the 
Powers-of-Attorney (Amendment) 
Bill, 1982. 

This Bill is the direct consequence of the 
recommendations of the Law Commission as 
contained in its Sixty-eighth Report. In that 
Report, the Law Commission said that though 
the Act does not need reform in many matters 
of substance, the structure of its sections is at 
many places rather antiquated. A few 
provisions have become obsolete by the 
passage of time and therefore in the 
circumstances, it is desirable that the whole 
Act should be replaced instead of some 
amendments being carried out in the various   
sections.    This  was   the    re- 

commendation of the Law Commission. 
However, our Government is of the view that 
since the Law Commission has itself 
suggested certain amendments to the Act, all 
these amendments do not necessitate any radi-
cal or substantial change in the Act itself 
which has very well served the purpose for 
the last one century and only those 
amendments that are necessary should be 
incorporated in the Act and the Act should not 
be replaced by a new one. Accordingly this 
Bill is under our consideration. 

The Law Commission felt that since the 
original Act does not contain any definition of 
the powers of attorney, a definition should be 
inserted therein and accordingly a definition is 
now being inserted in the Act through this 
Bill. Sir, this insertion is, therefore, in 
accordance with the suggestion of the Law 
Commission. 

Section 2 of the original Act deals with the 
effect of power of attorney and in the original 
Act there are certain repetitions of words -
with the same meaning, with the same import. 
For example, the word "assurance" has been 
used as well as the word •instrument." 
"Assurance" is covered by the word 
"instrument" and therefore this is proposed to 
be omitted.    It is perfectly in order. 

Section 3 indemnifies the holder of a power 
of attorney against the acts done by him 
before notice of death is given. In section 3 
certain words like '-lunatic" or "bankrupt" or 
"bankruptcy" are there. They are proposed to 
be omitted because their import is already 
covered under the term "of unsound mind." 
Once you say "of unsound mind", then you 
need not repeat all these things. That is why 
this proposal is perfectly in order. 

According to section 4 of the original Act, 
the original instruments creating power of 
attorney are to be deposited in a High Court 
and copies are to be issued hy the High Court. 
Since it is proposed    to extend   ,this 
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facility to those living in the districts at 
considerable distances from the High Courts 
by allowing instruments to be deposited in a 
District Court also and copies to be issued by 
the District Courts this is a very good 
proposal and there cannot be any controversy 
about it. 

As regards section 5 of the principal Act, as 
explained by our new Deputy Minister, for the 
words "A married woman, whether a minor or 
not, shall, by virtue of this Act, have power, as 
if she were unmarried and of full age,", the 
words "A married woman of full age, shall; by 
virtue of this Act, have power, as if she were 
unmarried," shall be substituted now. Now, 
even if she is married and a minor, she cannot 
issue a power of attorney. Therefore, this 
section is also being amended. 

Since aU these amendments that, are 
proposed in the Bill are perfectly in order, I 
support this Bill. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): For the information of 
the Members, the hon. Health Minister will 
make a statement on the President's health at 
4.15 today. 

Now, Mr. Babul Reddy. .Not here. Shri S.' 
C. Jha. 
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SHRI HARI SHANKAR  BHABHRA 
<Rajasthan);  Mr. Vice-Chairman,... 

 
SHRI U. R. KRISHNAN (Tamil Nadu): 

You started in English. So you  '1  'sh in 
English. 

 

have changed the whole law. But one or two 
minor things are left out. For example, there is 
the re-arrangement of the paragraphs in 
Section 2 of the original Powers of Attorney 
Act. The Law Commission said that it does 
not appear that these are subsections of 
Section 2. They should have been re-arranged 
to show that they are sub-sections of Section 
2. This has not been done. Similarly, will not 
the Law Minister think it proper that the time 
has come when this Act should have been 
extended to the State of Jammu and Kashmir 
also? They could have done it. There are only 
two things; Re-arrangement of Section 2 and 
applying the Act to Jammu and Kashmir. 
They have left out these two things. 
Otherwise, you have taken into consideration 
all the other things. These two points which I 
have mention ed, should also have been taken 
into consideration and included, and the Law 
Minister could have brought a new Bill. 

 

My first objection to this Bill is that since the 
68th report of the Law Commission was 
submitted in March 1977 why for such minor 
amendments the Government took five years. 
The Government must think over it, if these 
reports could be taken so lightly. Of course, 
now you have brought the recommendations 
of the Law Commission's report. And they are 
not major amendments. They are minor 
amendments. But this could have been done 
much eariier if the Government had given 
importance to this Law Commission's report. I 
think this shows the tendency of the Govern-
ment how the Government and the Law 
Department are working. If the Law 
Department is working in this way, then what 
will happen to other Departments? We can 
easily imagine it. This is my first objection. 
These amendments should have been brought 
much earlier. It has been brought late. Then 
again the Law Commission reported that there 
should be a new Act. Whatever amendments 
have been introduced here, practically they  
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SHRI SANKAR PRASAD MITRA <West 
Bengal): Mr. Vice-Chairman, Sir, I rise to 
support this BiH. I am glad that pursuant to 
the recommen- 

dations of the Law Commission made in 
1977, at last this amending Bill has been 
brought before the House. 

My hon. friend, Mr. Shiva Chandra Jha, has 
made two suggestions. One of his suggestions 
I am inclined to support. But I nm afraid I 
cannot agree to his other suggestion. His first 
suggestion is that under clause 5 of the Bill, 
registration can be effected in the District 
Courts. This provision has been introduced 
because the Government wanted to give 
facilities to people living in the villages to go 
to District Courts for the purpose of 
registration, instead of to High Courts, which 
may be situated far away from their places of 
residence. I think the Union Government 
should think of including the Sub-Divisional 
Courts as well, because there are many vil-
lages which are far removed from the District 
Courts and for those villagers to go to the 
District Courts for the purpose of registration 
is itself an expensive proposition. It may be 
that the machinery in the Sub-Divisional 
Courts is not ready all over India up till now 
and that is why perhaps the Union Law 
Minister has not included Sub-Divisional 
Courts in this clause. But there are States like 
West Bengal where the machinery is ready. 
And I think there will be no difficulty if 
registration is allowed in Sub-Divisional 
Courts. 

With regard to the other suggestion of my 
hon. friend, Mr. Shiva Chandra Jha. about 
elected judges, I am afraid I cannot agree. I 
cannot agree for the simple reason that he has 
spoken of California only. I know that in the 
United States, in the State courts, the judges 
are elected. I had been to various places in the 
United States. I have visited various places 
from one end of the United States to the othar. 
I had been to all the principal cities in the 
United States. And almost uniformly I had 
heard from the advocates practising in the 
State courts that this elective system of judges 
was not working well under the US 
Constitution because through 



205 Powers of Attorney' [7 OCT.  1982] (Amdt.)    Bill,   1982       206  

this  process  of  election,     politicians, social 
workers busniessmen etc.    are getting elected 
as judges of the State courts without any legal 
training    at • aU. 

SHRI SHIVA CHANDRA JHA: Mr. Mitra, 
that is the great propaganda, the perennial 
propaganda made by the American private 
enterprise. Anything that i; don-e by t'ne State 
or the society is not good, is not efficient. For 
instance, I had been to a country hospital. 
There the doctor incharge said that you go to 
any private doctor. So. they are trying to 
denigrate the wh'ole public sector, social 
sector. That is the point. 

SHRI SANKAR PRASAD MITRA: I am 
not referring to the war between the private 
sector and the public sector in the United 
States. I am only reporting to you, Sir, what 
has been stated to me by some advocates in 
the United States all over that country that in 
their elective system, so far as the State courts 
are concerned, politicians, social workers, 
businessmen, etc., without any legal Training 
whatsover, are getting elected as judges. And 
that is posing a serious problem for them. 
Therefore, Sir, I am sorry to say that I cannot 
agree with this suggestion of Mr. Jha. But I 
support his other suggestion, viz. that facilities 
for registration should be given to people in 
sub-divisional courts. 
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SHRI GHULAM NABI AZAD:   Sir, I have 
already mentioned while moving this Bill for    
amendment that the purpose of further 
amending the 1882 Act is non-controversial and    
limited one.    I was . very    much    sorry.    Of 
course, it was very much new experience also 
for me to have very good lectures from our 
Upper House people even for very small 
amendments. But I am happy.    Now the thing 
is that  this  Act  is   one  hundred   years old 
and as for this Act goes it was-not defined, what 
the words actually mean.    So,  firstly the 
functioning of this Act we have defined:    I will 
go clause  by  clause.    Coming  to  clause 3, 
section 2 of the principal    Act, it , is  just  the  
rearrangement  and     subtraction     of  some  of  
the     repeated words, as one of my friends has    
already  said  that   some   of  the  words have 
become obsolete with the passage of the time.   
Like in section 2 of the  principal  Act,  the  
word  "assurance"   occurring  in   both   the  
places has  been omitted.    If my friends go 
through  the  original  section  2,  it  is 
mentioned: 

"The donee of a power-of-attor-ney may, 
if he thinks fit, execute or do any 
assurance, instrument..." 

"Assurance" and 'instrument" are two words, 
but the meaning is the same. So we have 
omitted one word. In section 3 of the principal 
Act, the words "lunatic," "or bankrupt", "te-
nancy" and "bankruptcy" are sought to be 
omitted. Now if my friends go through the 
section, it says: 

"Any person making or doing any 
payment or act in good faith, in pursuance 
of a power-of-attorney, shall not be liable 
in respect of the payment or act by reason 
that before the payment or act, the donor 
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fShri Ghulam Nabi Azad] 

of the power had died or become lunatic of 
unsound mind. ." 

Now "lunatic" and "of unsound mind" are two 
words but they have the same meaning. So we 
have omitted one of these two. Again 
"bankrupt" or "insolvent'' are two words, but 
the meaning is the same. So again we have 
dropped one of the" two wcrds. 

I think there are only two significant things 
which we mean to do actually in the Bill. The 
original Act provides that the instrument 
creating a power of attorney be deposited in 
the High Court. Now by this amendment, it 
canx be deposited in District Courts also. 
Then a minor, whether married or unmarried, 
does not have the power of appointing an 
agent or executing a power of attorney. So we 
have clearly mentioned that any minor, 
whether she is married or unmarried, does not 
have the power the power to appoint an agent 
or to have a power-of-attorney arrangement. 

As for the other point which our learned 
friends have mentioned, they have said that 
this should have been taken to the sub-
divisional level. -As one of our ex-Chief 
Justice has quite rightly said, we do not have 
all the sub-divisional districts reorganised at 
the moment. Even then the Government has 
tried its level best to take this facility from the 
High Court to the District Court level. Even 
there we have more than 300 districts. So the 
facility is already being provided at least to 
the district level whereby the people even 
from the villages and sub-divisional places 
can avail of it. 

SHRl SANKAR PRASAD MITRA: It can 
be taken gradually. 

SHRI GHULAM NABI AZAD: Gradually 
it can be seen.    There ig    an- 

other point also. It is not only a question of 
taking it down to the village level. It is a 
question of responsibility. If you go through 
the Bill, you must have seen that the certified 
copies do not require any further certification. 
So the certified copies issued will not require 
any further proof. It is mentioned in this Bill. 
Hence the issuing of these copies is a highly 
responsible act and it cannot go down below 
to the block level, or sub-divisional level. It is 
a very responsible thing. Unless there are pro-
per arrangements, unless the courts at the sub-
divisional level are fully organised, it cannot 
be done haphazardly. (Intemiptions) Had we 
done it upto the sub-divisional level, you 
would have said it should be upto the block 
level. 

SHRI SHIVA CHANDRA JHA: We 
should go to the grassroots. We are not going 
to that. 

SHRI    SANKAR    PRASAD    MITRA: 
The courts at the sub-divisional level can be 
strengthened. It can be granted gradually. 

SHRI GHULAM NABI AZAD: First we 
have to strengthen the sub-divisional courts 
and only then this point can be considered. 

As far as the election of the Judges is 
concerned, this seems to be a very unique 
thing. On the one side my friends are telling 
that this is unique in our country. I am not 
talking of USA or USSR. Only about a fort-
night back I was in the USSR' and the 
Speaker of the. Communist Party took me 
inside their Parliament House and showed me 
the seat of the Chief Justice of the USSR. He 
said, "This is the seat of the Chief Justice, of 
the USSR who is an elected man." So, if you 
are' talking of election of a Judge,, you are 
thinking of commitment of a Judge to a 
particular party. 

SHRl SHIVA CHANDRA JHA: Not 
necessarily. 

.  
SHRI GHULAM NABI AZAD: . In-

dependently you cannot,   ln a system 
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such as we have in India, in a given system... 
(Interruptions).. .You had your say. You just 
listen to me. In a given system as we have in 
India— a democratic system—we cannot 
have any election. Do you have any election 
whereby any person for any post can be 
elected—individuals who are not aligned to 
any political party? So, it is not a question of 
electing any person. 

SHRI SHIVA CHANDRA JHA: An 
independent   person  can   be     elected 
now. 

SHRI GHULAM NABI AZAD; The 
question of election of Judges is entirely    
imposible. . . (Interruptions)   .. 

One of my friends said that we are noi. 
appointing Judges. My senior colleague has 
already said in this House the day before 
yesterday that we have started the process of 
appointing Judges and seven of them have 
been appointed in the month of September 
and five have been appointed on the first of 
October. But as far as the commitment of 
Judges goesj my friend Jhere said that we are 
not' appointing Judges because we are in 
search of committed Judges. As far as the 
policy of the Government of India goes, we 
believe that the Judges should be committed 
to the Constitution of India and the 
philosophy underlined therein. We do not 
believe in any other commitment or any other 
philosophy. 

One of our friends said that the Bill should 
go to a Select Committee. As I have already 
mentioned, the points are all very clear and 
there is no question of sending it to a Select 
Committee. 

SHRI SHIVA CHANDRA JHA; No, no. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): The hon. Deputy 
Minister is piloting his maiden Bill and, so, 
do not interrupt him. Give him some 
encouragement. 

SHRi GHULAM NABI AZAD: One of my 
friends said that the Law Commission had 
recommended this in 1977 and that this 
Amendment Bill has come very late. I agree 
that it is a little late, but I believe in "Better 
late than never." 

It has also been mentioned by one of my 
friends that this BiH should have been 
extended to Jammu and Kashmir, but I would 
like to inform him that this subject-matter of 
legislation falls within the Concurrent List 
and it does not apply to Jammu and Kashmir 
and hence it is not necessary to consider the 
question of extension of the Act to that State. 

Sir; I thank all my friends who have 
participated in the discussion. I commend the 
Bill for the consideration of the House. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): I shall now put the 
amendment of Shri Shiva Chandra Jha to 
vote.    The question is: 

"That the Bill* further to amend the 
Powers-of-Attorney Act, 1582, be referred 
to a Select Committee of the Rajya Sabha 
consisting of the following members, 
namely: — 
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with instructions to  report  by     the flrst 
week of the next Session." 

I think the Noes have it. 

SHRI SHIVA CHANDRA JHA: The Ayes 
have it. I am asking for a division. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN); The Noes have it, the 
Noes have it. 

The motion was negatived. 

THE VICE-CHAIRMAN (SHRI R. 
.RAMAKRISHNAN): Now, I shall put the 
motion moved by Mr. Ghulam Nabi Azad to 
vote.   The question is: 

"That the Bill further to amend the 
Powers-of-Attorney Act, 1882, be taken 
into consideration." 

The motion was adopted 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): We shall now take up 
clause-by-clause consideration of the Bill. 
Before that I would like to tell hon. Members 
that just ten minutes back, Shri Shiva Chandra 
Jha sent an amendment to clause 5: after the 
words "or district court" insert "or sub-
divisional court". Under rule 232 of the Rules 
of Procedure, I disallow this amendment as it 
has not be;n circulated to the Members and il 
nas been given in the last minute. 

Now we shall take up clause-by-clau&e 
consideration of the Bill. 

Clause 2 to 6 were added to the Bill. 
Clause 1, the Enacting    Formula and 
the Title were added to the Bill. 

SHRI GHULAM NABI AZAD: Sir, I 
move: 

"That the Bill be passed." 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): The question is: "That 
the Bill be passed." 

I think the Ayes have it, the Ayes have i  

SHRI SHIVA CHANDRA JHA: Noes 
have it. (Interruptions) 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Ayes have it. 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN); Now the hon. Health 
Minister to make a statement. 

- SHRI   SHIVA     CHANDRA     JHA: 
Point of order. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): After the statement. 

STATEMENT BY MINISTER 

President's Health 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): Sir, I wish to inform 
the House that the coronary by-pass surgery 
on the President was carried out yesterday at 
the Texas Heart Institue, Houston (USA). Dr. 
Denton A. Colley, who performed the 
operation said that "the operation has been 
smooth and successful".. 

According to information received, the 
President is now in the intensive care unit for 
post-operative recovery, 'as is the general 
practice. 

I am ture the entire House will join me in 
conveying our best wishes to the President for 
speedy recovery. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN); I think all the Members 
join me in wishing the Hon'ble President a 
very speedy recovery and the Minister will 
kindly convey it to him. 

POINT OF ORDER RE: DIVISION 

 


